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for me to allow anybody to raise the 
suhject? I would request them to con-
sider this. They came to me yesterday 
and they were good enough to discuss 
it with me. (llllerruption) It would be 
most unfair, in the circumstances, if 
I allow anyhody now to raise such 
things here. A number of gentlemen 
came to me yesterday. Mr. Sambhali 
was there. I need not mention the 
names. I requested them. Now, just 
hecause some Members want to raise 
it here without notice, am I fair to the 
others, I want to know. I want to 
know if I shall he fair to those who 
eame and discussed it with me, if it is 
raised her now. (lllterruption). 

SHRI HEM BARUA ros/!-

MR. S_PEAKER: I am not allowing 
ilnyonc--Shri Hem Barua also-to rise 
now. (/nturl/plioll). 

SEVERAL HON. MEMBERS rosC"'-

12.17 Hrs. 

RIO. MAKING OF POLICY STATE-
MENTS 
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MR. SPEAKER: How can a point of 
order arise now? There is no point of 
order. 
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MR. SPEAKER: I wi.h the hon. 
Memhers would write to me, and then 
I can look into it. 

SHRI NATH PAl (Rajapur): J have 
written. 

MR. SPEAKER: Even now, while 
the Question Hour was on, after we 
began the questions. a number of 
things have come to me. They came 
to me after I came here, not before. 
The rule is that all hon. Members should 
write to me before 10.30. But then, 
when T am sitting here. after Iaalf the 
QueMion Hour was over, the Secretary 
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[Mr. Speakcr] 

has received a bundle of things. May I 
know how I can look into it? Hon. 
members should realise it. 

,.fr ~ f;;rt{4' : ~ W ~ if ~  
'l£AT ~ I ~~  .q' 'it ~ it 
arr!:T<fof'.T ;f.t <mi if": ":QJ ~ I 
MR. SPEAKER: I am prepared to 

look into it if they give me notice and 
allow me to think about these things. 
The things which came to me before 1 
came to tbe House, I bave  been look-
ing into in my chamber. But after I 
occupied the Cbair at 11 o'clock, if 
they go on sending letters and ot her 
tbings, how can I look into them? 

SHRl HEM BARUA (Mangaldai) : 
That does not apply to my letter. 

MR. SPEAKER: Your letter, of 
coune, I saw earlier. I had already 
spoken about that particular subject to 
four hon. members of this House. I will 
see what best can be done. 

SHRI HEM BARUA): You can 
direct the Home Minister to make a 
statement on it. 

MR. SPEAKER: Let us see. The 
point raised by Mr. Limaye is a funda-
mental, major issue, whether the Gov-
ernment could make a statement in the 
Rajya Sabha ... 

SHRI MADHU LIMA YE: Major 
policy statements. 

~  SPEAK ER: I cannot offhand 
give a ruling on it now. It has been 
going on for so many years. We have 
to think about it deeply. We should 
not bave a rupture between the two 
Houses. 
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MR. SPEAKER: J cannot tell thc 
Government anything on any subject 
raised here offhand like that: ~ is a 
new thing which has come lip d~ in  

the la.,t three days ag .. in-the '.cro 
hour. They do not write or give oc,rice 
to the Speaker in advance. They just 
get lip after Question Hour ;.nu ,aise 
some points. The rules are there. 

Al'-i HON. MEMBER: You arc the 
custouian of our rights. 

MR. SPEAKER: Certainly, hut you 
sbould give me notice. Also, it does 
not mean the moment any hon. mem-
her has written to the Speaker abour 
something, he has thc right to raise 
it in the House. The Speaker must 
permit it. YC3terday] permitted Mr. 
Vajyapyce to raise some point and we 
had a brief discussion in which aU of 
you participated. It was very good. 
But tbe moment you write a letter, that 
does not mean you have the authority 
to raise it here. That is what is hap-
pening. I have not seen some of tbe 
letters, they are perhaps with the office 
or with the Secretary. May I appeal to 
hon. members? Let this be the last 
day this sort of thing happens. 

SHRJ HEM BARUA: Whatever you 
permit is very good. It means, if you 
do not permit, it is very bad? 

MR. SPEAKER: Unfortunately 1 am 
the Speaker and you are not. What I 
permit is good. Of coune, under tile 
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rules only what I permit, that alone 
comes up here. I know you are a 
senior to me, and .more learned than 
me, but unfortunately I happen to be 
the Speaker. 

SHRI NAMBIAR (TU'Ucbirapalli): 
You are the Speaker fortunately. 

SHRI RANGA (Srikakulam): I am 
sorry something has been said about 
Government making important state-
ments in the other House. I have had 
the opportunity of being a member of 
the other House aho. Except in regard 
10 financial matt en;, both the HousC'i 
arc equal in every way. This has been 
raised here several times. The first 
Prime Minister also had made it quite 
clear. I am glad the other House a~ 

had the opportunity of taking the ini-
tiative, within the time that was given 
to it. of raising ,orne very important 
questions. 

Thereby an opportunity is given to 
Government to state their policy or 
their attitude. Therefore, we should 
not regret that opportunity that the 
country has had. I would like to make 
one small suggestion. In regard to 
such questions it may not be possible 
for you to allow a discussion here. In 
slIch C33es it is your privilege and 
your right to call upon the Minister 
concerned to make Ii statement. and 
you have ruled it already that when-
ever such a statement is made hon. 
Members in the House need not put 
aoy questions and take the time of the 
House. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Sir, you have already 
given a ruling in this House that when-
ever the House is seized of a certain 
matter no spokesman of any Ministry. 
whether it is Finance or External 
Allairs. should come out in the Press 
with any statement. Even after that 
they are coming out with such state-
ments. When the Deputy Prime 
Minister went .on a foreign tour some 
~ c  statement was made by a spokes-
man of the Ministry of External 
Mairs. Then you gave a ruling that 
it was not right for him to do like that. 
Recently, Sir, when we were dlBc:ussing 
the Kuchchativu issue on two days a 

spokesman of the Ministry of Bxtemal 
Affairs has come out with statements in 
the Press saying something diJIerent. 
The Prime Minister came out with a 
statement only yesterday. How is it 
that even after your specific ruling such 
statements are being made by spokes-
men of the Ministries concerned? 

SHRI H. N. MUKERJEE (Calcutta 
North East): I agree with Shri Ranga 
that we should not counteoance any 
friction between our tMl HoUICS, but 
there is also a definite provision in the 
Constitution regarding the position of 
this House. From that point of view, 
my submission to you is just this. You 
have already indicated your desire for 
the discussion in this House, in what-
ever form it may be, of the issues aris-
ing out of the migration from Kenya, 
and there have been motions and all 
that sort of things. It is rather para-
doxical. when an international issue of 
such great significance is being agitated 
in different parts of the world, the othel' 
HOUie has an opportunity for diselll8-
ing it but this House has not. From 
my side I do not mind confessing that 
sometimes we on this side may perhaps 
have made it rather difficult for Gov-
ernment to provide matters in such a 
way that many important subjects can 
be discussed. But we are the 0pp08i-
tion. It is not our business, it is not 
our responsibility to see that Parlia-
ment gets time. at whichever hour. to 
discuss some important issue. .Here is 
an important issue whose importance 
was underlined by you yourself, and 
yet we have not had an opportunity to 
discuss it. Some of us are giving 
notices of motions. but nothing is being 
done in regard to the issue ot the 
migration matter. The whole thing is 
hanging VI the air. 

MR. SPEAKER: We are meeting 
today and we will fix up some time for 
such matters. 

SHRI H. N. MUKERJEE: I would 
like to submit that this is happening too 
often. In regard to matters of Inter-
national importance there is the Kenya 
issue. In regard to matters of national 
importance we were told sometime aao 
that the Bengal lIHUe was to be dia-
cussed. But nothing is taking place. 
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MR. SPEAKER: We will take up 
IIIat abo. 

THE MINISTER OF PAIlUAMEN-
TAlty AFFAIRS AND COMMUNI-
CATIONS (DIl. RAM SUBHAO 
SINOH): Sir, we do not ao apinst tbc 
proYiaions of the Constitution or apinat 
tile Rule. of Procedure of tbe House. 
But tbe bon. Members perbapa may not 
be aware that that policy Itatement 
was made in the otber Howe because 
there wu a Calling Attention Notice 
Ut that House whereas here tbere was 
DO Calling Attention Notice. 

~ "'l ~ : ~ ~~ iI'tmr 
~it  I ~~t~ 

IIilf ~ ~ ;rqro ~~  am: m ~ t 

~  

DR. RAM SUBHAO SINOH: There 
the Chairman ruled tbat the matter may 
apin be taken up in tbe afternoon 
and, therefore, the Prime Minister bad 
to make a statement (lnterruption.r). 
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SHIU NATH PAl: I would have 
abided by your wisb that you would 
read Diy letter and indicate your mind 
on the subject, but now that you have 
allowed it, 1 am making my submis-
sion. I bave taken the necessary pre-
caution of writing to you. I bave also 
sent you the requisite cuttings from the 
dailies of Delhi ... 

MR. gtEAKEll: For my ia ~ 
lion, may I kilow wben yOll pve dial 
letter, bccaUlic I have Dot seeD it? 

SHR.I NATH PAl: It was given at 
about 11.30. 

MR. SPEAKER: How c:aa I m.w 
about it? 1 have been sitting in tbe 
Chair from 11. 

SHRI NATH PAl: I am not bIaa· 
ing you, Sir. Now that you have 
allowed JIle, I am railing it. 11IIe 
whole of last week we tried to raise it. 

MR. SPEAKER: I bave not read it. 
I do not know the subject. 

SHRI NAllf PAl: It is precisely CIte 
~ ct whicb Mr. Limaye has railed. 
I am endorsing it. 

MR. SPEAKER: Don't refer to Jeer 
letter, because I bave not _n it, u 
you yourself said, you sent it at 11.30. 

SHIU NATH PAl: Since the matter 
bas been raised, I am submitting my 
point. Otherwise, I was abiding lIy 
your wisb. Sir, I have given you tile 
necessary cuttings. Our objection is en 
two grounds. Time and again this 
mattcr bas been brought before !be 
House. You have indicated in the last 
session of this House that if on oy 
Important policy matter Government 
wants to come forth with a statelllOllt. 
this House will have tG be given pre-
ference. I do not want to go into 
details, because the minister says, "Let 
us sit and discuss it". I do not want 
a false controversy with the other House . 
But we find that this is not accidental. 
Ipve a calling attention. adjournment 
motion and a substantive motion on 
Ibis subject. That is not admitted, but 
the minister tells the House tbat a 
calling attention notice was admitted in 
tbe other House and therefore a state-
ment was madc there. J agree, Sir, 
that you have a difficulty in tbis matter. 
Secondly, Sir, I fully respect the right 
of the ruling party to discuss oy 
matter. We are not challenging it, 
beca\J'5C we claim the same right to us. 
{ have no objection to the Congress 
Party discussing any issue including the 
isaue of Indians in Kenya of Indian 
origin. But I object to the fact that 
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both Ute Prime Minister and the Minia-
ter of Slate for External ·Aftairl made 
;major policy statemcnts at the party 
meeting. dtereby rendering any debate 
in this House meaningless at all. I want 
to seek your protection. If the OovCP-
ment does not find time to take this 
HOIoWC into con1idence. are we to sit 
,idle? Are major policy statements to 
he made before party caucuses? I draw 
a distinction between discussion and 
making major policy statements. Mr. 
Panigrahi rightly said they have a ript 
to discuss it. i cannot challenge it. 
Even if I challenge it, you win not up-
hold it. Only yesterday the Deputy 
Prime Minister told lIS that this Ho\IIC 
shall not be side-tracked. But within S 
hours, they proceeded to do this by 
making a major policy statement on the 
issue of Indians in Kenya that Govern-
ment will not withdraw from the Com-
monwealth and so on. What do we sit 
bere Cor, Sir? May I know your mind 
DOW whether the Government was 
I __ tifted in doing it? 

MR. SPEAKER: I cannot Jive my 
mind now. 

SHRl D. C. SHARMA (Gurdaspur): 
Sir, it hu become a habit with lOme of 
III to pit the Rajya Sabha a,ainst the 
Lok Sabha and the Lok Sabha against 
the Rajya Sabha. I think this i. a 
ycry very unhealthy trend. 

AN HON. MEMBER : How ? (In-
Jerrupt;ons) . 

MR. SPEAKER: He has a ri&ht to 
bold his own view. 

SHRI D. C. SHARMA: That is a 
very  very unhealthy trend that is gain-
ing momentum in this House. I have 
been in t his House for the last 16 years 
and every time I have been told by the 
late Pandit Jawaharlal Nehru and by 
other Prime Ministers that these two 
Houses are the limbs of the lame body; 
they have the lame importance and they 
bave the same kind of power and in-
fluence. Thereiore, I think that this 
should not be done. 

Secondly, they do not understand tIte 
difference between the Lok Sabha and 
the other House, thouJh some of tMaa 
have been members of the Rajya 
Sabha. I am very sorry to lay that. 
They have forsalten their put. Now 
that they have come to the Lok Sabba 
they have sat used to the atmosph«e 
of the Lok Sabha. In the Lok Sablaa 
we discll'Ss so many things. 

SHRI KANWAR LAL GUPTA: 
What about the Congress Parliamentary 
Party? (Interruptions). 

SHRI D. C. SHARMA: You Jive 
time for one hour discussions, for dis-
cussions which last for two hours, UK! 
for 2 t hour discussions. All IIIeIe 
thing. \ike place here. This hOlllC 
enjoys in that way much more power 
and influence, much more responsibility 
than any other House in any democra-
tic part of the world. 

SHRI J. B. KRIPALANI (Guna): 
Sir, have you given permission to every-
body to express his views? 

MR. SPEAKER: I entirely epee 
With Acharyaji, but this is happeniDg. 
Today shall be the last day. I will 
myself tell that. 

SHRI D. C. SHARMA : Now, some: 
persons say that the Prime Minister 
made a statement in the Conar_ 
Parliamentary Party. 

MR. SPEAKER: AIl right. I have 
understood the point. Will you kiDdly 
sit down now? 

SHRI D. C. SHARMA: Do they read 
the proceedings of the House of Com-
mons? Do they know what i. happen-
ing in the House of Commons? Do 
they know what is happenins in the 
Labour Party? Do they know what is 
being done by Mr. Harold Wilson? Do 
they know all those thingi? If they 
know all this, they will not criticise B 
Congress Parliamentary Party. 

MR. SPEAKER: I appeal to you 
again to sit down. I plead with hon. 
Members of this House to co-operate 
with me. At this rate it will be dilfi-
cult for me to continue. They must 
follow the rules. It has become a 
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[Mr. Speaker] 

terrible thing after the Question Hour. 
We do not know who will get up after 
the Question Hour and what subjects 
they are going to raise. After the 
Question Hour I am in such a difficulty. 
If anything is given before time and 
it is discussed and permitted, you can 
certainly raise. But when there is a 
vacuum, after the Question Hour, how 
can a point of order be raised? J can 
understand some point of order being 
raised about a subject, but then you 
raise points about something which is 
not there or something about a Minis-
ter. 

SHRI S. M. BANERJEE (Kanpur): 
Under rule 376. 

MR. SPEAKER: That also must be 
confined within the rules. There must 
be a subject before the House about 
which a point of order can be raised. 
But you simply cannot raise a point 
about the working, about Parliament, 
about the Constitution and say that the 
Constitution is wrong; therefore, there 
is a point or order. Therefore, if any-
thing has to be raised after the Ques-
tion Hour, it hItS to be with the permis-
sion of the Chair. Senior Members 
are there; all parties are there and I 
expect the leaders and hon. Members 
to eo-operate with me. They can 
discuss with me, if they think it neces-
sary, and convince me; or, I will con-
vince you. Yesterday I cOD\inced 
four hon. Members from all the four 
parties when tbey came to me. I con-
vinced them, "Please, for heavens 
sake, do not raise this; thIs will be the 
difficulty if I admit this and this will be 
the problem; we will discuss it between 
ourselves." I was bappy tbat I con-
vinced tbem. At other times you can 
convince me.... (Interruption). 

SHRI HEM BARUA: I do not know 
what happens in your Chamber. 

MR .. SPEAKER: You are only 24 
hours' . late; they were 24 hours in 
advance. 

With your willing co-operation only 
I can run this House. I do not know 
how JDI.II)' modom I have admitted. 

They are all pending. Today in the 
evening we have to meet and fix time 
~  them. On everything of some im-
portance, I am admitting one hour dis-
cussion, two hours discussion, etc. You 
must only find the time. It is for the 
Business Advisory Committee to con-
sider whether we sit extra in the even-
ing or sit on Saturday to dispose them 
of. All this will have to be considered 
by the Business Advisory Committee. 

Now, may I appeal to you from to-
morrow don't misunderstand mc if . I 
am not going to allow any subject to 
be ais ~ like t i ~  If you cannot help 
me, I WIll be helpless in this Chair and 
I will not be able to conduct the pro-
ceedings. Papers to be laid. 

12.40 HRS. 

PAPERS LAID ON THE TABLE 
FINAL REpORT 01' BHOOTHALINOAM 

COMMITTEE ON RATIONALISATION Ar.D 

SIMPLlI'ICATION OF TAX STRUCTUItB 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): On behalf 
of Shri Morarji Desai, I lay on the 
Table a copy of the Final Report of 
the Bhoothalingam Committee on Rat-
ionalisation and Simplification of the 
Tax Structure. [Placed in Library. Set! 
No. LT-337/68] 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I want to say something on item 3. 
The Final Report of the Bhoothalingam 
Committee on Rationalisation and 
Simplification of the Tax Structure bas 
been laid on the Table. I would also 
request, through you. Sir, to the hon. 
Minister, Shri Morarji Desai, or his 
deputy that the Report of the Sarkar 
Committee which has already come out 
in the press may abo be laid. 

MR. SPEAKER: What has that got 
to do with tIW I want to know. Any-
thing Mr. Bboothalingam does wiD be 
connected with tbitf 


